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1o complete the sum necessarv to defray
the charges which will come in course of
paymrent during the year ending the 31st
day of March, 1973, in respect of ‘Other
Capital Outley of the Ministry of Steel
and Mipes'.”

15.48 hrs.

MINISTRY OF PETROLEUM AND

CHEMICALS.
MR. DEPUTY SPEAKER The
Hougse will now take up discussion and

voting on Demand Nos. 66 and 125 relating
to the Ministry of Petroleum and Chemicals
for which 4 hours have been allotted.

Hon. Members present in the House wha
arc desirous of moving their cut motions
may send tlips to the Table within 15 minutes
indicating the serial numbers of the cut
motions they would like to mcve.

DEMAND NO. 66 : MINISTERY OF
PETROLEUM AND CHEMICALS
MR. DEPUTY SPEAKER : Motion

moved :

“That & sum not exceeding Rs.
$4,73,000 be granted to the President
t» complese the sum necessary to  defray
the charges which will come in course
of payment during the year ¢-ding the
31st day of March, 1973, in respect of
‘Ministry of Petroleum and Chemicals.”

DEMAND NO. 125 : CAPITAL OUTLAY
OF THE MINISTRY OF PETROLLUM
AND CHEMICALS
MR. DEPUTY SPEAKER : Motion
moved,

“‘That & sum not exceeding Rs, 69,
12,61,000 ve granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
3ist day of March, 1973, in respect of
Capital Outlay of the Ministry of Petro-
leum and Chemicals.”
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15.48 hrs.
[SHRI K. N. TIWARY in the Chair.)

SHR1 DINEN BHATTACHARYYA
(Serampore) : Mr. Cheirman, Sir, this
Ministry deals with very vital sectors of our
economy. The saddest ccmmentary that I
want 10 make is that the foreign moncpolies
have had the strongest grip on these pro-
ducts, that is, pctroleum and chemical
products. These two vital scctors, petroleum
and drugs, are under the firm grip cf foreign
companies, mainly, British and American.

Take, for example, the price of crude.
We import about 14 million tonnes of ¢ ude.
What is more astounding is that the oil
companics, the foreign monopolies, import
crude from their own source. Our Govern-
ment cannot distects tiem to use cruce oil
from any other source, Several times-it
was discussed herc also- the Soviet Union
wan ed to supply ciude at a cheaper cost to
these Anglo-American o0il magnates and
1] ey openly said that they were not going to
refine any crude that the Government may
bring f om any oti er country except their
own. What i; more astounding is that the
prices of the imported crude have been
fantastically pushed up again and again at
the sweet-will of the big foreign companies.
Till the end of 1968 Burmah-Shell charged
1.38 dollar per barrel imported from Persian
Guif and 1.31 dollar per barrel for Agha-
ghary crude oil, ESSO and Caltex were
charging 1.31 dollars for Arabian crude,
In between, only for a short time, S per
cent was reduced. Again tte plea was
raised by these foreign moncpo'ists that
because higher royalties were chaged by
the oil-producing countries, they had to
inc ease the cost of the crude. Th s the of
of 1.25 to 1.28 dollar per barrel shot up to
1.81 to 1.85 dollar per bairel in the year
1970-71. What an unimaginable increase!
When Government, day in and day out,
tatk of taking the country towards 'self-
reliance, this is the picture that is prevailing
year after year in the most vital sector of
our economy. Again there is pressure for
rise because of devaluation of dollar. The
Indian people will have to pay for the higher
cost of crude that they will {mport fromy
their own scurces, 8o, the Indian people
will continne 10 be looted by the Anglov
American megnates ard cur Gorerrment
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will always plead helplessness, West
Qerman economists have once again proved
that the cost of production of one barrel of
crude in Middle East is between 25 and 30
cents only. What a naked exploitation and
a loot that is going on !

Originally when the foreign companies
were given permissjon to set up three oil
refinenies here. their sanctioned capacity was
was only 2 mlilion for Burmah Sheill
refineries, one mullion for ESSO and 0.75
million for Caltex. These foreign mono-
polists clandestinely increased their capacity
against the faws of the country, and uiti
mately the Government had to accede to
their request. Today Burmah Shall is
refining 4 million tonnes, ESSO 2! million
tonnes, Caltex 2 million tonnes. Tlus is
done to subvert the development of our
indigenous production capacity. Govern-
ment has been forced to sanction foreign
exchange to import these increased quanti-
ties of crude by foreign companies.

Then, Sir, what a fun it is! On 7th
April, Mr. Gokhale, the Munister in charge
of this M nistry, announced that the foreign
oil magnaies would not be permitted to
make foreign exchange remittances without
prior approval of the Government. This
announcement was made by him so that we
might reduce the remittances of these foreign
companies. But by a subseguemt statement
Mr. Gekhal: made it clear that these remittan
ces had cer.ain specified things in terms of
certain agreements in force; hence, Govern-
meat were, under these agreements, required
to permit remittances, etc. What Oeyion
can do, what Chile can do, what Egypt can
do. the Government led by Shrimati Indira
Gandhi which is prociaiming ‘Garibi Hatao’
and self-reliance is hesitating and hesitating
to do. I do not know how long this hesita-
tion will continue. Therefore, I demand,
immsdiately outright nationalise all the
foreign 0il companies.

Then I come to the Oil and Natural
Gas Commission. The ONGC is a mystery.
For the last ten years there is no progress
1 do not know whether the Minister is in a
position to tell us actually what has been
done by the ONGC in the last ten years,
Nothing—I will say. On the other hand,
30 muny corruptions were brought to light.
The Thakra Committes was set up regarding

VAISAKHA 14, 1894 (S4X4)

Petroleum & Chemicals 182

the pipeline. What is the result of that
inquiry 2 When will it end ? Nothing is
known. Every time itis coming up for
extension of time. May I here say that Dr.
Triguna Se1 in whose time this Committee
was set up, lost his job as a Minister
because he had the courage to set upa
committee against the high officials who are
corrupt and carrying oh their loot along
with the foreign oil companies for a long
time and that is why Dr. Triguna Sen is no
more in the Ministry.

16 hrs. ‘

Coming to the drugs, what is the posis
tion ? There also, you will find that most
of the drugs we have to import at a very
h gh cost. One committee headed by Mr.
Gaylord Nelson went into this matter and
their finding is that the foreign American
drug companies charge upto 11,000% higher
prices than the prices prevailing in Europe.
This was revealed during investigation of the
Senate Committee headed by Mr, Gaylord
Nelson. This committee found that many
of the drugs marketed by the American
conipanies have not been properly tested
about the quality and their therapeutic
effectiveness. During the last 20 years out
of 16,000 new products marketed by these
companies, 11.000 i, e. 70% of them, do not
satisfy the therapeotic claim made for them.
In addition, many untested and dangerous
drugs are regularly marketed. Sometime
back there was & case of Thaledomide. As
a result of using this drug, many children
were born with so many defects. A crop of
Thaledomide babies were born,

The latest is the case which has come
recently in the papers ‘Hexachlagophine”
which is used in cosmetic itemg and we
import it from America whereit has beon
found to be injurious. We have seen in
Indian newspapers two or three days back
that this item should not be used hy
anybody.

Sir, loot is going on in crude oil. Loot

is going on in drugs.

16.01 hrs.
{SHRI R. D. BHANDARE in the Chair}

There are foreign monopolies making
huge profits. There is Alembic and Com-
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pany. They are producing so many medicins
You have redyced the price of some items,
But the drug Company as well as others
have increased the cost of so many other
items. When you reduce the price of any
drug, you do not find it in the market, That
is the position. This conspiracy is hatched
by the big drug manufacturing concerns
both foreign and indigenous. My grouse is
that you don’t have any check on the prices
of drugs. Even in the hospitals that are
run by the Government, you won't get the
same at fixed price or controlled price,
whatever you may say. Under these ciicums-
tances, the Minister must make a categor-cal
statement.

1 charge the Minister that, at the top of
this Ministry there are some people who are
in direct conmnection with the foreign oil
companies. There are such top men in the
Finance Department also. It is they who
did not allow Mr. Gokhale to stop the
remittances to the foreign monopolists.
You will be surprised if I tell you the way
in which they are looting. 1 will give you
some examples of the way these remittances
are made. 1t is not only profit, there aie
overhead expenses, and so many other items
In the year 1969, Rs. 8191 lakhs were
remitted. The figures are Rs. 7264 lakhs in
1970 and Rs. 944] lakhs in 1971 Until and
unless we are free from these big sharks of
foreign monopolists, our talk of self-reliance
is just 2 hoax. What about profits of the
foreign oil companies ? In the year 1970,
theie ‘was a profit of Rs, 102 crores which
they got. In the year 1971 the profit was
Rs, 138 crores, In the year 1972 the profit
was to be Rs, 144 crores. From this you
see what is the state of affairs in th.s res-
pect, Sir.

1 would appeal 10 hon. Minister M,
Gokhale to sec that with regard to d ugs
the supply is guarantced. But this is not
done, You Bx the prices, bt there is no
supply. You may fix price, but manipula-
tion is done by the big business, big drug
company. They give another name to the
same product. They sell at higher rate,
Suppose Rs. 15 is the original cost before
price fixation. Now after price fixation.
the company adds something to it, gives
different name, avoids drug coutrol regula-
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tion, and charges huge money from the
buyers. Regarding the pipeline 1 have many
things to say but I do not have the necessary
time for that purpose. I would like to
know why the drilling at Baramoola in
Tripura had been stopped. I know that
there is some seandal regarding the supply
of materials there and charges were framed
against those who were responsible for it,
1 do not know what has been done. I
would like to know how many inquiries
have been set up by the CBI against the
corrupt offi.ials. Let the hon. Minister
kindly state it. Eve.ybody knows how
curruption 1s rampant in  this Department
particularly.

So, I wou'd appeal to the hon. Minister
to be straightforward. Let hm nationalise
all the oil companies and have them in the
public sector. Let him sce that the ONGC
serves its purpose and the country may be
self-reliant at least in o1l.

SHR!1S.C SAMANTA (Tamluk): I
am not happy with the working of this
Ministry, especially of the refinery section
of the ths Ministry. I had to raise a half-
an-hour discussion here about the pipeline
laying...

SHRI K. P. UNNIKRISHNAN
(Badagara) : [ would request that one more
hour may be given for this debate, because
it is very important for our ¢conomic
development. '

SHR1 SAT PAL KAPUR (Patiala) :
We also join in this request. The Deputy
Minister of Parliamentary Affairs is here,
and he may increase the time allotted for
these Demands.

SHRJ K. S. CHAVDA (Patan): Instead
of four hours, it should be increased to §
hours.

MR. CHAIRMAN ; If ten hon. Mem-
bers pet up and start speaking simultane
onsly, let them not be under the impression
that thejr demand is going to be accepted.
I shall simply put it to the House, and if
the House agrees. 1 have no objection,

SHRI SAT PAL KAPUR : You mky
put it to the House just now,
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MR. CHAIRMAN : For the time being,
let Shr1 S. C. Samanta continue his speech.

SHRI S. C. SAMANTA : The pipeline
was constructed from Haldia to Barauni
through Allahabad, and there was a gricvance
in the ecountry about the quality of the pipe-
line that had been laid. I was astonished
to sec the pipsline for myself, because
Haldia is in my constituency, and when |
went there, I say that almost 99 per cent of
the pipes had been damaged, and this was
brought there by the contractors. Shri P.R.
Nayak was the Secretary to the Ministry at
that time and he was looking to all these
things. He had something to do with the
Bechtel company  Those things have been
found out and now the Takru Commission's
inguiry into the pipeline affairs is going on.

When a commission of inquiry is set
up by a Ministry, then it should be given
all facilities, and all dozumsants and other
things that are required by the commission
should be supplied. We hear that they
are not being supplied. Tne concept and
policy of entrusting big public undertakings
to the care of industrial mianagers as chief
executives has been seriously cnmpromised
in the case of the IOC, in the refineriss,
pipeline and marketing divisions. The
Bureau of Public Enterprises was set up to
guide public undertakings. QGuidelines were
given as far as back as 1967 by the Bureau
to all undertakings including 10C regarding
various stages of project planning by com-
missioning a feasibility study or prelim nary
project report to take investment decision
followed by Detaiied Project Report and
preparation of engineering drawings.  This
is the procedure to be followed, but in the
case of Haldia Refinery,which was estimated
to cost only Rs. 46 crores when it was
cleared by Government in 1967, the cost has
escalated to nearly Rs. 68 crores already
and this top. Priority Project wiich wus
Supposed to be ready in 1969 or s>, already
late by three years and I can say with the
fullest scnse of responsibility that there is no
prospect of this refinery gotting rcady car-
lier than 1974, by which time the total pro-
ject cost may go up to Rs. 75 crores.

This has happened because deposit clear
directives by the Finance Ministry in 1967
suidelines given by the Bureau of Public
Enterprises, Haldia refinery is being built
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without a DPR and the foreizn collabo-
rators, in conjunction with unworthy exe-
cutives of the 10C arc, once again, taking
us for a ride.

10C h1s violated government direct ves
about project planning once again to the
detriment of the public interest and publ:ic
exchequer.  The 10C Board, according to
my iaformat.on, had insisted on reguiar
review of the project by means of PERT
diagrams some 2 years ago.  Throughout
1971, no realistic PERT diagr:m was pre-
sented to the 10C Board. The Committee
on Public Undertakings in its 66th Report
had highlighted the follies of project p'an-
ing of the Haldia-Baraun pipelines without
a proper project reports.  Without a paper
project report things are gong on. We
must know where we are.

The Special Secretary to the Petro'eum
Ministry had adinitted while vendering evi-
dence before the PUC that the entire pipe-
line proje:t needed redes gning. After the
pipeline was comsleted and defects found,
it 13 now said that redesin‘ng should be
done, Then, what has becen done ? This
gentleman, Siri Mangat Rai, ICS, apparent-
ly got jittery towards the end of 1971 and
quictly resigned from the ICS. The Secre-
tary to the Petroleum Ministry, the Finance
Associate and Government Audit have not
only ignore the fact that Government guide-
lines on project planning of Haldia Refinery
has been defied by the ICS, but these watch-
dog agencies, particularly the controlling
Min'stry, have not taken any action against
the persons respons:ble for it.

An escalation of Rs. 25 crores may not
matter to the new breed of public sector
executives, the new capitalists without
inve-tment, but Rs. 25 crores is a very big
amount and, if [ may quote, ‘money covers
a m ltitude of sins’.

M:. P. R. Navak, ICS, the presiding
deity of the petroleum firmament for neatly
a decade had to be suspanded from service
for his ro'e in the pipeline muddle.  Ris
role in the Haldia refinery project as Secre-
tary of the Ministry when the contracts
were executed in  1967-68, the role of his
successor, the present Secretary of the
Ministry and the concerned execufives in
the 1QC should looked into forthwith,
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The conduct of the Finance Director of the
10C in 1967-68, Mr. M. V. Rao, for his
role in the pipeline muddle is now under
enquiry.

8ir the watchdogs of public undertaking
ere the Financial Controller and the
Finance Director. From 1966, till September
1971, a brother-in-law of Mr. Nayak was
the Financial Controller of the Refineries
and Pipelines Division of the I0OC. How
did Mr. Nayak manage these things ?

MR. CHAIRMAN : The matter is
before the Commission. So, these facts as
to what he did and what others did need
not be mentioned in the House because the
matter is sub-judice. Let the Commission
make all possible enquiry. Kindly switch
on to other points.

SHRI S.C. SAMANTA : All right,
Sir. This Ministry has sulfered much be-
cause of the change of Ministers. Perhaps
in no other Ministry such changes have
taken place. Fortunately or unfortunately,
we have now got one Minister, and we hope
that the grievances about which we feel very
strongly will be taken care of by the hon.
Minister.

SHRI VASANT SATHE (Akola) : After
all, oil is slippery.

SHRI S. C. SAMANTA : But the law
is there and the law will protect.

SHRI P.
(Nandyal) :

VENKATASUBBAIAH
Not brother-in-law !

MR. CHATRMAN :
him' Let him Smk-

Do not disturb

SHR! S8.C. SAMANTA: Sir, you
have remined me of the Tekru Commission
1 would not, therefore, go further. I
would only request the hon, Minister
to see the Thakru Commission is
is heiped with all the papers and other
things trat it requires, so that we could
Jook to the Ministry in such a way that we
£an have some faith in the public under-
Sskings in which we are taking so much
intérest. We sre nationalising so many
lnstitutions, and so, if our men who are put
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in charge of them do not to well, what
will be the fate of the Government, 1 do
not know.

With these words,
Demands for Grants.

SHRI R. V. BADE (Khargone) :
to move :

“That the Demand under the Head
‘Ministry of Petroleum and Chemicals’
be reduced to Re. 1.”

support the

I beg

[Need to take over all medical pharma-
cies which are owned by forcign companies.
(26))

*“That the Demand under the Head
*Ministry of Petroleum and Chemicals’
be reduced to Re. 1.”

[Need to stabilise prices of medicines,
@M

“That the Demand under the Head
*Ministry of Petroleum and Chemicals’
be reduced to Re. 1"

[Need to check adulteration in medi-

*cines. (28)]

“That the Demand under the Head
‘Capital Outlay of the Mimstry of
Petroleum and Chemicals’ be reduced
to Re. 17

[Failure of 1.0.C. to give petrol pumps
to the cooperative societies in Maharashtra
and Madhya Pradesh. (29)}

“That the Demand under the Head
*Capital Outlay of the Ministry of
Petroleum and Chemicals’ be reduced
to Re. 1.”

[Failure to nationalise al} foreign oil
companies working in India. (30))

“That the Demand under the Head
‘Capital OQutlay of the Ministty of
Petroleum and Chemicals’ be reduced to
Re. 1.

[Failure in conducting inquiry into the
corruption  prevailing in India Oil Corpo
ration, (31))

SHRI DINEN BHATTACHARYYA :
1 beg to move §
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“That the Demand under the Head
*Ministry of Petrolcum and Chemicals’
be reduced by Rs 100,”

[Need to nationalise oil companies
belonging to U. S. A. and Great Britain.

39)

“That the Demand under the Head
‘Ministry of Petroleum and Chemicals’
be reduced by Rs. 100.”

{Need to reduce the price of Kkerosene
. (40)]

—_

oi

“That the Demand under the Head
‘Ministry of Petroleum and Chemicals’
be reduced by Rs. 100.”

|Need to check adulteration in petrol
supplied from petrol pumps. (41)

*“That the Demand under the Head
‘Mmnistry of Petroleum anil Chemicals
be reduced by Rs. 100.°

{Need to reduce the cost of diugs com-
monly used by people. (4 )}

“That the Demand under the Head
‘Ministry of Petroleum and Chemicais®
be reduced by Rs. 100.”

{Need to re-instate twelve employees of
Antibiotic Plant at Birbhadra, Rishikesh

“3)).

“That the Demand under the Head
‘Ministry of Pctroleum and Chemicals
be reduced by Rs. 100.”

[Need to bring the wage scale of the
employees of Antibiotics at Birbhadra,
Rishikesh at par with the wage scale of
Pimpri Plant under the samc Ministry
(44))

“That the Demand under - the Head
‘Ministry of Petroleum and Chemicals’
be reduded by Rs. 100,

[Need to set up a permanent Joint
Committee in I. D. P, L. to negotiate and
settie the grievances of employees (45)]

“Thyt the Demand under the Head
‘Ministry of Petroleum srd Chem'crls’
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be reduced by Rs. 100.”

[Need to take steps to improve the
deteriorated industrial relations at the Anti-
biotic Plant at Rishikesh (46)].

“Thit the Demand under the Head

‘Ministry of Petroleum and Chemicals’

be reduced by Rs. 100.”

[Need for a thorough revision of wages
in the pharmaceutical factorics both private
and public (47)).

““That the Demand under the Head
‘Ministry of Petroleum and Chemicals’
be reduced by Rs. 100.”

[Need to take effective steps 1o check the
sale of spurious drugs in the market (48)].

MR. CHAIRMAN : The cut Motios
are also before the House.

SHRI INDRAJIT GUPTA (Alipore):
Mr. Chairman, Sir, in this modern age of
technology and science, the economi¢ well
being and pro perity of our country will
largelv depend on how the plans in the
field of oil and petroleum are executed. I
am sorry to say that at present, in the
country's battle for scif-reliance and
e.onomic independence, the petroleum sec-
tor represents the most dismal and depres.
sing picture that one can imagine. Instead
of increasing self-reliance we are moving in
the opposite direction. The grp between the
demand and the supply of petroleum products
i8 not nar-owing but increasing sharply.
My friend, Shri Bhattacharyya, spoke
quite a lot about imports of crude oil. The
bill for this at the present rate will soon go
up'o something like Rs. 200 crores per year,
It is estimated that the requirements of
crude will increase from 18.46 million tonnes
in 1970 to 26.50 million tonues in 1974, In
this increase the degree of indigenous pro-
duction will not go up but go down from
36.9 peroceat in 1970 to 33.2 per centin
1974. These are calculations made by the
Public Undertakings Committee in its latest
report on ONGC.

In this vital and strategic sector of
national ecomomy i3 which there are very
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high stakes, it is my charge that the Govern-
ment has been criminally complacent. I am
not b'aming this Particular minister, because
he is new to his charge, but over the years,
the Government has been criminally com-
placent, allowing persons in high piaces to
bungle and make the country pay dearly for
their incompetence or may be for something
worse than incompetence. The PUC's
report on ONGC shows something which is
truly shocking. At a time when the country
is struggling with its back to the wall, when
we are being blackmailed by the cut-off in
US aid, when foreign-owned refineries a e
importing crude st fancy prices, at such a
time, this report shows that the ONGC, or
rather, one of its subsidiaries called Hydro-
carbons India Private Limited, has failed to
lift and utilise 62.2 per cent of the country’s
share of Rustom crude which was allotted
to us. This has cost the country a loss of
Rs. 15.59 crores. If this is not criminal, 1
would like to know what is.

It is estimated that the annual cost of
imports of petroleum products 1n this
country is roughly Rs. 30 crores. On that
basis, we find that if Rustomn crude had been
imported apd utilised in the last four years,
this country could have saved Rs. 120 crotes
in foreign exchange, and the idie capacity of
1 million tonnes in Barauni Refinery could
have been put into commission. You know
what happened ? For two years, this matter
was held vp because Mr. N. N. Kashyap,
who was then boss of I0C, had pleaded that
unless this Rustom crude is properly analysed
by the Petroleum Institute at Dchra Dun to
see what its lube content is, it is not proper
to use it in Barauni or any other refinery.
After two years, it was found that this
crude is perfectly all right and there is
nothing wrong with its lube content. 10C
had actually passed a resolution that this
Rustom crude should be brought and
utilised. But two years were wasted
by Mr. Kashyap. Even now I am told it
cannot be used straightway, unless the
Barauni Refigery is redesigned to some
extent, because it was designed for a diffe-
renit type of crude. For redeésigning, 10C
had sanctioned an amount of Rs, 13 crores
and a decision was taken by Government
that this project would be undertaken for
making the necessary modifications in the
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design, so that the Rustom crude could be
utilised and 1 million tonnes of idle capacity
at Barauni could be put into commiss.on.
But nothing has been done about it up till
now ; I want the minister to tell the House
who is responsible for sabptaging and scutti-
ing this whole thing, why the county is
being made to suffer this enormous loss and
why 62 per cent of Rustom crude which s
ours is not bemng lifted and used.
Somebody in the Petro'eum Mimsuy
has to be held responsible. This kind of
constantly covering up and allowing pcople
to go scotfree 18 something which this
countty will not tolerate any longer. I
think a thorough shake up is called foi, a
thorough shake up in the O& NGC and the
Muntstry for this kind of scandal has to be
stopped.

1 would like to make three specific
suggestions,  Firstly, we have had a pro-
longed experience of successive ICS officials
heading this Ministry in the capacity of

Secretary. 1 want now, at least for once
as a trial, let us have as Secretary
in this Ministry a technical expert

who knows something about petroleum, a
petroleum expert. We do not want this
successive tribe of ICS officials to go on
fouling up this very wvital and strategic
sector. As you all know, three previous
Secretaries, Shri S. S. Khera, Shri Damie
and Shri Nayak, have been put on the mat
by the Pipelines Enquiry Commission.
Notces have been served on them to appear
and answer for their responsibility in this
whole sorry tale. So, my first suggestion
is : let us make a break, let us have as

Secretary a technocrat, if you like, an
expert who kmows something about
petroleum.

The second suggestion that I would like
to make is that a vast new prospect has
opened before us, which we should explore
and pursue, a tripartite agreement should
be worked out between India, Bangladesh
and USSR for a joint off shore exploration
for oil. The entire ofi-shore from Visakha-
patnam to Cox's Bazar can be explored
provided there is co-operation between the
governments of India, Bangladesh and USSR,
USSR, I am sure, can supply the necessary
equipment. But this shonld be done and it
should be given priority. At least we should
try for it, provided the other two govern-
sents are willing,
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My third suggestion is we should en-
courage young petroleum geologists, very
young and good scientists who are already
in the ONGC itself to go in for'oﬂlshore
and on-shore exploration for oil.

Incidentaily, while I am on this point if
I may ask a specific question what has
happened about the resumption of drilling
for oil in Bodra in West Bengal ? Because
1n 1964 when one of the drilis broke up we
were told by ODr, Triguna Sen that after
some more sophisticated su-vey was éarried
out by some equipments which we e to be
imported dnlling in  this area would be
resumed. After that we have not heard
anything further on that. ] wish he will tell
us something about it.

I would like to support the plea of Shri
Bhattachatyya for the the nationalisation of
the foreign oil cc mpanies. 1 have four specific
complaints again,t them, Firstly, they are de-*
manding higher and higher prices, fancy price
as, for their imported crude. Secondly, they
ate repatriating not only their large profits,
but it is reported that they are repatriating
portions of their reserves. They are removing
their assets. Thirdly, they have drastically
reduced employment ; especially in the
eastern region of the country, I know that
thousands of, their employees have had their
services, terminated or been forced to resign
their jobs. They are cither handing over
much of their work to contraclars or in-
stalling computers in their Bombay offices
and they are cutting down the:r staff in the
cagtern region., Fourthly, m times of
national emergency these o1l companies have
always betrayed a tendency to try to
pressurize us and blackmail us.

Finally, T would like to say a few words
about the the Pipeline Enquiry Commission,
not about anything which is sub-judice, as
you correctly pointed out. My grouse 1s that
government took a stand regarding the
principal accused, Shri P. R. Nayak, of
:‘xtmdinn his sesrvices and then suspending

im,

MR. CHAIRMAN: You caa say that
he is a **defautter” not accused™,

SHRI INDRAJIT GUPTA: Are you

sure be is only a defaulter 7 Anyhow, 1 do
0ot mind using the term *‘defauiter”™.,

.
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MR. CHAIRMAN :
not found guilty,
accused.

80 long as he is
you cannot call him

SHRI INDRANT GUPTA : I have no
objection to using the word which you
suggest. The principal defaulter, Sher Nayak,
was placed under susaension by a procedure
which the Government of India undertook
with all good intentions for preventing him
from secking protection under the ICS pri-
vileges, becausc he was due to retire. Once
he has retired he is beyond the scope of any
inquiry.  Sibsequently, as you probably
know, he went to  the Supreme Court and
the Supreme Court held his suspension to be
technically void because 1 was notified to

him  that discipliniry  action was
only ‘‘con templated” against  him.
The acwal disciplinary action  order

which mecans that it must be reduced to the
form of & concrete charge-shee was not
given to him. He was only :aform>d of a
contemplated disciplinary action and he was
suspended. The Supreme Court held that
this cannot be done and held his suspension
order to be technically void. They held that
a defective suspension order had been given
to him.

I want 10 know how this was done. It
is Mr. B. B. Lal, a responsible officer, the
Secretary of the Department o! Personnel,
who framed the suspension letter. So far as
I know, Mr. B. B. Lal has been a member
of the I.C.S. for the last 30 years. I cannot
believe that hedoes not understand the English
language or he does not know how to draft a
letter or frame a propar suspension order. Al-
ready, the charges were there. Nine charges
had been framed by My, Mangat Rai, the
Special Secretary in the Munistry and for-
warded to Mr. Takru for preliminary investis
gation. Mr. Takru enlarged those 9 charges
to 15 charges. Out of 15 charges, Mr, Takru
held Mr. Nayak being prima fucie guily or a
defaulter on 14 charges.  This was done on
the 11th Junuary, 1971, Yet, the suspension
order which came fater on. that is, on the
23rd March, 1971 contained no charges.
Herce, it was held by the Supreme Court to
to be defective. Am I to take it that Mr.
Lal is such an immature or an in experienced
officer that he did not understand this or is
this another example of the 1.C.S. brother-
hood gang up im defence of cach other ?



195 D.G. Min, of

[Shri Indrajit Gupta)

Perhaps, T am being uncharitable. At
least there is one other 1.C. S. man, Mr.
B. R. Tandon, the Special Commussioner of
Departmental Enquiries, who found Mr.
Nayak guilty of 11 charges, specially, absolv-
ing Bechtel's from paying income-tax on
their profits. I believe, this comes under
the Prevention of Corruption Act. 1 would
like to know from the hon. Minister why
the C. B. 1. should not prosecute Mr. Nayak
separately and directly on the basis of the
finding of Mr, B. R. Tandon's inquiry. A
copy of this report, may I ask, should be
placed on the Table of the House. Let the
Members have a chance of stvdying it. The
Tandon Report was submitted six months
ago and we are still in the dark. We do not
know what the Government is doing subs-
equently on the ba'is of the Tandon
Report.

Why is it that the Ministry is opposing
the enl.rgement of the terms of reference
of the Takru Commission ? Dr. Tiguna
Sen had assured the House—1 am
quoting—-*‘All allegations in thc P.U.C,
Report, the 66th Report, have been
seferred to the Takru Commission of
Inquiry.”

Now, it is found that they have not
been 5o  referred. Why should the
Ministry oppose the enlargement of the
torms of reference ? 1 would like to know
that. The original terms of refercnce had
been drafted by the very of(icers who aie
under the inquiry of the Commission.
Now, it is being argued before the
Commission that the terms of reference
should be widened. Why should the
Ministry come forward to oppose it, we are
net able to follom.

Finally, I would like to know what is
the the role of the Ministry in such
inquiries. 1 am told that even certain
flles which have been asked for by Mr.
Takru are either not being produced or
iordincte delay is going on in submitting

fi'es to the Commission. What is
role of the Ministry in that ? Is it
ita job in the face of the P.U.C. Report
tg aseist the Commission in finding out
u? truth in fixiog the guilt where jt

MAY, 4 1972

Petroleum & Chemicols 196

belongs to or is it the job of the
Ministry to try to shield the guilty officials
and even, if necessary, to bring ridicule on
the P.U.C. findings and their Report ?
This is very serious state of affairs.
There is not much time at my disposal. 1
would just say that the whole pipeline inquiry
affair must be taken seriously and the way
in which the Ministry has been behaving
towards it must be given up.

As far as the whole question of stiding
farther and farther away fiom self-reliance,
instead of going towurds self-reliance, 15
concerned, and the arguments wh.ch 1 have
advanced earlier, it must also be found out
who 1s responsib'e for this huge loss which
the country 1s made to suffer due to this
bungling.

SHRI M.B. RANA (Broach) : 1 rise to
support the Demands for Grants of the
Ministry of petroleum and Chemicals. It
was Panditjt who, many years ago, took a
decision to develop public sector under-
takings. His dieam has come tiue today
and 97 public undertakings are functioning.
It was said by many capitalists that these
public undertakings wete a loss to the
country. But that is not so. Out of 97
public undertakings, 5 are making profits
and only 33 are making losses. On the
whole, the public undertakings will start
making profits very soon after their period
of gestation,

No hon. Member has mentioned about
ONGC so far. 1 would like to say a few
words about that, but befoie | do that, I
want to bring to the notice of the House
that many capitalists are interested im
d faming these public undertakings as far
as they can and are putting up arguments
against the prosp.rity of the public under~
takings. I had the opportunity during the
fast two years as Chairman of the Commi«
ttee on Public Undertaking to study in great
detail the working of the ONGC. The
16th Report of the Committee was laid on
the Table of the House on the 2ist of last
month. It is rather a bulky report, about
400 pages, and I do not propose to cover
more them a few imporient points in it
which relate to the eficiency of the ONGC,
to the pattors of financing and the workers'
bonus,
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The Report covered a period of five years
from 1966-67 to 1970-71, and for all this
period, except for the last seven months,
the Chairman was Shri L.J. Johnson. For
the last twenty months, there has been no
permanent Chairman and one of the
Members has been acting. We have ex-
pressed our regret in the Report that the
Government should have allowed such a
situation to arise.

We found, samewhat to our surprise,
that in spiie of the fact that the ONGC was
one of the largest public sector organisations
in the country, with a staff of about 22,000
people and an annual budget of Rs. 60 to
70 crores, the Chairman hus no powers at
all ! Asthe Member in charge of stores
and administration, he had the same powers
as any other Member for the subjects in
his charge, but as Chairman he had no
powers. He presided at*meetings of the
Commission and if theie was an equality of
votes at any time, he had a casting vote.
It seemed to us to be anomalous that the
Chairman should have such a heavy respon-
sibility without power. We have again
tecommended that the Chawrman should be
the chief executive. The Government
representative, when he appeared in evidence
before us, again reiterated that the Chair-
man’s role should be merely that of a
planner and co-ordinator. We disagreed
with this view and felt that merely desig-
nating him as a coordinator would not
clothe him with effective authority, We
have recommended also that, in an expan-
ding organisation demanding quick decision-
making, the power to take prompt decisions
is a primary pre-requisite and this caanot
be fulfilled unfess the Chairmon, as the
chief executive, has the power to overrule
the dissenting view of the members in the
overall interests of the organisation.

My expetience of the public sector
organisations has been that, although power
ant suthority are necessary for those hold-
ing high office, If they are expected to pro-
duce yesults, eMicishcy depends much more
on personality, drive and commitment than
on the fact of being uble to exercise power.
In miy oegadisations which are doing
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badly, those in charge have no lack of power
and authority and yet they have failed. We
were, therefore, very happy to find an
organisation where the Chairman had been
able to secure a high degree of efficiency in
all spheres of work without actually having
any power. Wt were also impressed by the
enthus:asm which we noted at all levels,
particulary among the younger scientific and
technical officer<, which showed that moral
was high.

Here T would like to say a word about
the labour relations in the ONGC during
the peri>d covered by our Report. I must
say that they were among the best, if not
the best, I had come across. The day before
the Comnuttee visited Baroda, two years
ago, fcr example, the labour union of
workers of the ONGC in Gujarat was hold-
ing its annual conference and they had
invited the Chairman to sit with the union
leaders on the dais to address the workers,
This seemed to us to be an excellent index
of the sound relations between management
and the workers. We also saw evidence of
this wherever we went in the oil fie'ds of the
ONGC and at thewr headquarters in Dehra
Dun. Tt is la gely because of these fac ors that
the ONGC's woring results in the past four
or five years have been so good. In the
year 1967-68, for example, they made a
profit of nearly Rs. 12,8 crores and in
1968-69, Rs. 12.93 crores. We found that
these profits would have been higher had the
ONGC not been selling gas below the cost
of production and had the sale price of oil
not been reduced because of the reduction
in the parity price.

The workers of the ONGC brought to
our notice the fact that even though the
ONGC through their hard work and devo-
tion to duty was earn ng the highest profits
in the pub'ic sector, this was not being
reflected in the workers,” bonus. They com-
plained that the 10C workers, whose work
was much less onerous and dangerous, were
getting 16% bonus, while ONGC workers in
19648.-69 were getting an  ex-gratia bonus
payment of only 8%. This has been raised
for next three years to 10%.

When we wont into this question, we fouad
that under the pattern of {inancing in the
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ONGC the exploration lossestof the Commis-
sion’ and the expenses on non-producing ficlds
were all being met by sotting off the revenue
from the sale of oil and gas. Of course, in
exploration for oil, and in wild-cat drilling,
there are bound to be heavy losses. But
we . feel that the workers have a genuine

o grouse since the system implies that they

can never expect to get a higher bonus and,
in fact, in poor year, the bonus might even
come down. So. it was bccause of this that
“the ONGC had pleaded with the Government
“to:alléow them to undertake refining ope-
rations also. The bouns will continue to
“depend on. the “profits of the ONGC and
since the ONGC's” explorationg  programme
is bemt expanded. it may have to incur
further Josses. In addition, if it has bad
luck and does not find many new fields, all
its profits from the sale of oil and gas will
be easten - up tg meet its losses. We have
suggested t0  the. Government that one way
out of the difficulty, perhaps, would be to
form a parent company to take care of both
the ONGC and JOC and to share the profits
of these two organisations in some equi-
table manner.

. Apart from the good leadership at the
top and high morale in the organisation, the
efficlency which we observed in the ONGC
appears to be the result also of applying
modern management techniques, e. g.,
Control Rooms at Dehra Dun and at
Divisions,

. 'Then they have the Central Workshops.
The ONGC .wtose presert rate of produce
tion is 4 milllon tennes per annum is the
largest - producer of oil in the country. In
the past six or seven years, it has discovered
as 'many as 13 new oil or gas fields. Two or
three of them are still being developed:
Thé production of 'gas is at present about
333 milfion cubic metres per annum. As a
result-of the discoveries ‘in the last Sor 6
yéars, ONGC should be able to prod.ce 912
miitori: cubic .metres per year in 1973-74 on

land, which is included -in its ten year plan..

Jtshou'd also-be able to produce at-the rate

by 973-74. " ‘The  ONGC deserves. credit

betatise. with seismic equipment which is ngt R work | :
: ._‘_f_Hr. Iohmon with the wondery

‘thﬂatest mthc‘ﬂdd iheyhnve beena
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to discover as many as 13 fields in the last,
seven years. This is a very .creditable
achievement when one considers that these
fields are small fields and, therefcre. much
more difficult to find.

Finally, I would like to remind the
House of the magnificent success of the
ONGC in 1970 in bui'ding up its first ofl-
shore platform in very difficult conaitions in
the Guif of Cambay. Itis in my consti-
twency.  The conditions vere very difficult,
The Russians were expecting high tides in
the Narmada rivec. There were tides of
upto 12’ and the Russians gave it up and it
is our young engincers who worked there
day and night and put up this plateform and
started drilling.

About the ONGC, 1 would like to men-
tion what a former Minister, Shri Ashok
Mehta said in the Lok Sabha while replying
to the debate on the Demands of the
Ministry of Petroleum and Chemicals in
1968. Hesays :

1 whuld like to say something abou tthe
exploration programme. It is said that
we have spent a lot of money, but not
achieved adequate results. We have
spent something like Rs.200 crores on
the ONGC and we have established 130
million tons of reseeves which will be
prcduced. I think there figures are comp-
arab'e to similar figures saywhere in the
word. The performance of ONGC has
improved remarkably in the past ‘12
months... :

Today the facts are that the ONGC,s '

drilling performance in 1967.68 has been.

a record performance for all time. Next

year’s target is 40 rpercent higter than
what we have done this year. I would .

like to know from any Member of “the -

House belong'ng to any section of - the
House if we say that our. 1968-69. -

performance would be 40.per cont over -

the record performance we have put. in..

. 1967-68, is not that something for whick..’
we should . pat the ONGC:.on.ite back. .
1 would like to. take this mﬂuﬁty-.
put onrecord. .my apprsciation
2 of the.
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youngmen that he has brought
together,~the p'anning and development
team,—and with the control room, has
done ”

Before Isit down I would like to say
that o1l has been struck in my distict of
Broach Wehad about I fakls acies of
khar land m Bioach distrct while the
refineiy 1s put up at Baroda When the
question of cxpansion <cmes they want to
expand the same refinery while they could
casily have a refinery in Broach district

where the  petio-chemieal complex and
other things can be st up In Broack
tie o1l Produdction 15 same  things
bke 5,000 to B(00D tonnes a day So,

they should have a second tefincty m Bradach
district for the welfare «f the dis uct and
tor the welfare of the people theie

*SHRI M S SIVASAMY (Tiruchendur)
Hon Mr Chairman, Sir, before 1 sait
eapressing my views on the Dumands for
Grants of the Mmistrv «f Petioleum ind
Chem cdls, T would at the very outset refer
to certsin amportant issu s reat ng to my
constituency

For the four southcrn most districts of
Cape Camorin  Tuunclvels Madurar and
Ramanathapuram petrol  diesel o1l and
other petroleum products will have to come
either fiom Madias Refinery or from Co hin
Refinery  As these have to be transported
from a distance of 400, 500 niles awav we
have to pay 5 to 8 paise more per litre (f
petrol on account of hcavy transportd on
charges Bearmg mn nund the hgh puce
that the people of this area haie to pay for
getling petroleum product and also keeping
1n view the needs of fast-becoming indust-
rial complex m and around Tuticorm, the
Tamil Nadu Government for the pa t five
cars has been requesting the Cential Gove-
riment to set up an oil refinerv there
Besides this, the work on Rs 85 crores
worth Southern Petro-Chermical Indus ries
Corporation 1s progressing repidly «dd this
Industrial unit’s mamn 1cquirenkmt of raw
matersal 15 naphtha One million tonne
naphtha per annum will be needed by this
unit As I pointed out earler, this naphtha
has also to come from either Madras or
from Cochn, 400 or 500 miles away from
the location of the industry If you teke
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into account the transportation charges in-
volved 1n this, naturally the cost of produce
tion of this unt will be mounting up, the
burden of which will be pased on o the
con umers  The Tuticorin harbour 1s being
expended at a cost of Rs 35 cro ey and the
work 1s iy to be completed next vear
If the expand.d harbour factlites are to be
utihh ed mn { l and if the Governn ent wish
to have some return on this huge investment
th tonnage at this hirbows should be in-
crcased substantially  in other words, the
import and export trade through thic har-
bour should be considerablv increased 7Thiy
in turn emphasi es the need for having an
o1l refinery at Tuticonn

With a view to making availible to the
people of tlese fous dis rict  the petrol, the
d ¢sel and other petroleum products at the
same price t whch thev ase available to the
reople in Madras Bombay and Coclun  to
supply naphtha in quantity locally to the
Southern Pe ro Chemical Industrics Cora
poration s0 that its products could be sold
at a competitive price  ty utihise the expe
anued harbour facilitics « f Tuticorin in fu'l
and al o on account of the strateg ¢ place
Tu icorin  occupus i the 1 aval detcnce of
the countrs | would appeal to the hon
Minster that an o1l refinery should be set
un at Tut corm and the Central Government
should imitiate preliminary action on this
pronosal

In the 1971-72 Annual Report of the
Ninistrv, thercis reference Koyalito Refinery,
Barauni Refinery Hald a Refincry and also
to the necessity of havine another rifinery
in the north-westcrn part of tie comtry
I regret to <ay that there scems to be ne
realisation on the pat of the C atral
Government of the need fir having a refinery
m the souttern pa t of the country  There
1s no mdiation of this in the Annual Re-
post also

On Augist 15 thig year, we will be
cclebrating the silver jubilee of our Indepen-
dence I ven after 25 years of our Indepen-
dence, so far as retroleum products are
concerned, we continue to import them
diaming our slender foreign exchange
resources Every year the crude ol
imported to the tune of Rs 135 crores and
Rs 21 crores worth refined pétroleum pro-

*The original speach was de'tvered 1n Tam .
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ducts are imported annually. It has been
estimated that in the year 1973.74, to meet
the requirements of the country, the import
bill on this score will reach Rs 350 crores
pre year. T don’t think I will be wrong to
sgy that the Ministry should bestow its
immediate attention to the ever increasing
import of crude oil :very year. It is claimed
that huge deposits of oil are there in Assam.
Four years ago, the Estimates Committee of
this House recommended that the Barauni-
Gauhati pipeline’s capacity should be ex-
panded further if the import of crude oil is
to be reduced. This recommendation has
fallen on deafears and we are importing
merrily crude oil worth Rs. 135 crores every
year and this figure may go up to Rs. 300
crores in two, three years. If the Govern-
ment are determined to conserve our meagre
foreign exchange resources, then the Baraum-
Gavhati pipeline’s capacity should be ex-
panded immediately as recommended by the
Estimates Committee four years ago. This
will help further exploitation of oil available
in Assam.

Only the other day 1 came acioss a
news item in which the Chairman of the Oil
and Natural Gas Commission, Shri Neg,
has stated that Cauvary Basin in Tamil
Nadu and Godavari Basin in Andhra
Pradesh have considerable oil deposits, I
have also been given to understand that the
Government are likely to drop the explora-
tion of oil in these two areas. Iam not
able to reconcile myself to the two contra-
dictory postures of the Government. When
the head of the Oil and Natural Gas Com-~
misgion has stated categorically about oil
deposits in Cauvery basin and Godavari
basin, would like to appeal to the hon,
Minister that the exploration work there
should continue.

It is stated in the Annual Report that
there is enormous potential for oil in the
off-shore areas of our country. It isalso
stated that if the Aliabet off-shore area in
Gujarat is exploited In full, it will moet the
entire oil requirement of the country. What
do we see ? The work in this area has come
10 a standgtill. The lame excuse advanced
is that the Hoating crane and the power tug
are not available. Whea you ate importing
crude oil and other petiolrum prodagts to
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the tune of Rs. 160 crores a year, which is
likely to go up to Rs. 300 crores In a year
or rwo, when the foreign exchange position
is not so good, can you accept the argument
of non-availability of floating crane and
power tug for continuing the off-shore
drilling in Aliabet area ? If this is the

« performance in the basic requirement of

peteoleum products without which our eco-
nomic advancement wiil receive a set-back,
Iam tempted to call this Government as
as inept, ineffective and inefficient. 1If the
drain of foreign exchange 1s to be stopped
immediately the floating crane and tle
power tug must be made available to the
0. N. G. C. so that it can continue the off-
shore exploration of oil. I don’t think the
House will tolerate any delay on the part of
the Government so far as this issue is
concerned.

Before the independence was achieved,
it was the slogan of the Congress Party that
all foreign exploitation would be extermi-
nated from the country immediately after
achieving independence. After 25 years of
independence, what i1s the position ? Out
of the total import of 19.6 million tonnes
of crude oil, 8.2 million tonnes of orude oit
are in the hands of foreign-owned oil refi-
nerics. The Government and the Members
of the ruling party take pride in doing
nationalisation of this industry and the
other. They also proclaim from house-tops
that the Government are thinking of nationa
lising so many institutions in the country.
the Government boldly and courageously
nationalise industries of indigenous origin,
industries which have been set up, and
developed by our own people. But the
Goveynment show all signs of reluctance,
hesitation and cowardice in the matter of
nationalising foreign-owned companies ahd
industrial units. During the last four years,
the Anglo-American Refineries have carned
a profit of Rs. 35 crores and have repa-
triated the whole sum. During this period
their investment is Rs. 109 crores. The
profit is more than 50%. They have not
brought money from their countries for
investing Rs. 109 crores here. They have
just converted the dividends into share
capital. 1f the Governmient sk them to
buy crude from Russia, they will not buy.
They have their own preforred source of
supply. T would appesl to the Govemment
shat there should oot bé ahy dulay or say
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sign of hesitation on their part to nationa-
lise the Anglo-American giant companies.
They have swindled the country for two and
half decades. They have dominated our
cconomy for twenty-five years, They have
repatriated to their countries more than
what they have invested here. If the exploi-
tation of white people is to be put an end
once and for all, then these foreign-owned
refineries should be nationalised without any
fear or compunction.

In this regard, the Shantilal Shah Com-
mittee has recommended that the Govern-
ment should set up a separate purchase
organisation for the purpose of importing
and stocking crude oil and then distribute
it to the private refir eries and to the public
refineries. The Committec has stated that
that is the only way to curb the profiteering
tendency of these foreign-owned refineries.
I wonder why the Government have not so
far set up such an organisation. For mar-
keting the oil they have the Indian Oil
Corporation. Why should they not have
another organisation for making purchase
of crude oil from other countries and then
it can be distributed to both privatc and
Public refineries ? 1 would like the Govern-
ment to do this immediately and end the
exploitation of foreign-owned refinerics.

17 brs.

The Drug Control Act was passed by
this House., There is 159% ceiling on profit
under this Act. But the balance-sheet of
Glaxo has revealed a profit of 207 The
profit of Pfzer and Hindustan Warner has
gone up by 2719, after the enactment of this
law. It is not that I am saying this. Their
own balance-sheets reveal this. 1 would
like to know what action has been taken by
the Government under the provisions of the
Drug Coatrol Act fixing a 15% celling on
profit. When these foreigr-owned com-
panies are making profits against the express
Provigions of a law, then it ts essential that
the Government must take penal ac.ion
againgt them.

We have many public sector under-
takings in the fields of medicine, engincering
heavy engineering and so on. I will give
here the example of Indian Durgs and
Phatmaceutical Ltd. The paid up capital
of this public sector undertaking is Rs. 27.15
crores.  The leng-term loan received fom
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the Central Government is Rs. 31.20 crores;
the short-term Joan comes to Rs. 25.49
crores. With the total investment of Rs.
83.85 crores, if you look at the performance
of this unit during the last four years, you
will find that is continuously running under
a loss. In 1968-69 the loss was Rs. 4.59
in 19(9-70, the loss was Rs. 3.80 crores; in
1970-71 the amount of loss was Rs. 2.6
crores and mn 1971.72 the loss came to Rs.
4.72 crores. With an investmert of Rs. 85
crores, and after giving admunistrative and
technical experience during the last 11 years
this unit was set up in 1' 61—if this under-~
taking is showing a loss, cither it must
definitely be due to administrative lethargy
and inefficiency or the umit must have be-
come a bureau for malpractices. It is time
that the Ministry goes into the question of
recurring losses of such public sector under-
takings. If the programme of nationalisation
is to yield any beneficial results to the people
of the couniry, if the pace of socialism is
to be hastened, then it must be ensured that
these public uncertshmgs start earning
profits. If the presenl! trend continues un-
abated, then the people of the country wiil
give their verdict about the intentions of the
government.

SHRI DINESH CHANDRA GOSWAMI
(Gauhatt) : Mr. Chairman. Sir, we have
before us the Annual Report of the Petro-
leum Ministry and the Annual Report of
the Indian Od Corporation Ltd., public
urdertakings under this Mnistry, covering
the period upto March, 1971,

Even a casual study of the Balance
Sheet and Annual Report of the 10C for
the period erding March, 1971, will make
the most ardent votary of public sector set
up in the agony and in despair because
during the period under review, during
1970-71, 10C’s sales turnover increased by
nearly Rs. 100 ceores compared to the pre-
vious year, but the net profits went down
by neatly Rs. 5 crores—from Rs. 0.4]
crores in 1969-70 to Rs. 15.77 croes in
1970-71. It is indeed strange and unfortunate
bemuse IOC operates in a near-captive
market Barring the city of Bombay and
the Maharashtra region whore two on-shore
foreign-owned refineries are located, 10C
has no competition and even in an economy
of shortages, it is obvious €t JOC heg
failed, m'«erably (ailed, to achicve e onhomies
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of scale. All Indian Maaket participation
of 10C during the year was 51.6 per cent.
In other words. 10C alone sold more pro-

ducts than all the other organisations put
together.

The Industrial Policy Resolution of the
Government of India placed oid in the
highest priority category, where it was
supposed to attain the commanding heights,
I0C has attained, thahks to Government
policies, that commanding height in  distri-
bution of Petroleum pioducts without the
commensurate return to the public exchequer.
Its unit cost of operation is by far the
highest among similar organisations refining
and marketing petroleum products.

Over the years, most constructive sug-
gestions made by cxperienced and knowle-
able Members of Parliament, and by Parlia-
mentary Committees to improve the work-
ing of the IOC, and to streamline its
admiuistration at various levels have besn
ignored with impunity by the buieaucratic
machinery completely. The result has been
obvious, I will come to the iesults
shortly.

So far as payment to ONGC and Oil
India, a fifty-fifty partnership with British
oil interests, is concerned, the question of
import-parity price comes in. The crafty
bureaucrats who got the Government to
accept import parity as the basis of pricing
of indigenous crude, had acted against
national interest and the IOC, manned at
the top, at the Chairman’s level until
recently by undesirable men from the ICS
and at the Managing Directors level by
pensioners from Burmah-Sheli, and the
Ministry have failed to protect the interests
of 10C. The so-called Arbitration Award
given by Mr, Mangat Rai, ICS, who recently
resigned from ISC apparently apprehending
departmental action for his ro'e in protect-
ing guilty ISC men involved in pipeline
muddle, gave a thoroughly subjective award
sbout crude prices. In the first place, his
selection as Arbitrator of a fellow-ICS and
Chairman of YOC was behind the back of
the Board of Directors and in the second
place, the Award itself was bad. It is high
time the Governmeat, particulary the
Planning Commission, thoroughly reviewed
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the question of import parity and find
ratiomai solutions in our oational interest
and in the interest of the publie sector in
oil. ‘The agreement should be reviewed and
revised so that we may have a majority
share and the entire audit of Oil India may
come within the purview of the audit by
the Comptroller and Auditor General. The
Board of Directors must also be reconsti=
tuted.

The tics of the British oil industry and
the bureaucrats of the Petrolewn M- nistry
deep and well-known. This started with tl e
refinery agreement with Burmah-Shell 20
years agy and BOC as well as AOC, who
are direct bencficiaries and partners 1n the
01l India agreement are part and patcel of
the international oll cartels as represented
by the Burmah-Shell group One has reason
to doubt that the oil India agreement,
particularly the second supplementary
agreement exccuted in 1961, isa manipulat-
ed and fabricated document. The Joint
Sccietary dealing with this subject had
openly asked for an enquiry by writing to
the then Cabet Secrctary. The then Finan-
cial Adviser, Mr, A V. Venkateswaran had
also supported the Juint Secretary that the
second supplementary agreement with Ol
India was manipulated. But the result of
this action of the two honest officers has
been that both of them had to leave the
ministry and officcrs against whom specific
allegations have been made were rewarded.
For instance, Mr. 8. I, Bhambri, the then
Deputy Secretary who was dealing with this
matter, was rewarded m many ways by the
superior officers at whose behest this shady
deal was exccuted. Mr. Bhambri was
brought back from I0C to the Petroleum
Ministry as Joint Secretary and he is now
the Official Director in the Oi} India Board.
1 have heard people saying that the whole
thing has degenerated into a cooperative of
anti-national elements. As an ardent sup~
ported of public sector, I have made this
allegation and 1 request the Minister to
enquire as to whether the second supple-
mentary agreement with Oil India is a shady
document or not? 1 hope the minister
will give 2 specific reply to it. It is parti~
nent to note that the conduct of Mr.

Bhambri is under emquiry by the Thakru
Commission.

In the conaection, it is interosting fo
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note that about 50 Members of Parliament
sent a memorandum to the Prime Minfster
seeking that at least thoss officers who are
under suspicion should be transferred from
their concerned jurisdiction. In that list,
Mr. Bhambri’s name figured prominently.
This memcrandum was sent to the Petroleum
Ministry by the Prime Ministry in October
1970 for necessary action. The Special
Secretary, Shri Mangat Rai, the Joint Sec-
retary Shri M D. Rajwade, who-e transfer
had been demand in the memorandum, were
allowed to deal with this matter. We have
never heard of an instance where a person.
against whom there are serious complaints,
is allowed to deal with the memorandum
submitted against him. What has been
the result ? The result was that Shri
Mangat Rai in his note dated 4.11.70, which
is in the official file. advised that a reply be
sent to the Prime Minister that the Members
of Parliament were subjective and some of
the listed officers had nothing to do with
the events of the pipeline muddle, He
specifically mentioned, and I am quoting :

“Mr. M. V. Rajwade was not on
the scene at all and so far as I am
aware, they were not at all concerned
with any of the moting or events e.g.
Mr. S. D. Bhambri.”

About Shri Kashyap, then Chairman,
IOC, Shri Daulat Singh, Co-ordination
Manager, IOC and Shri R. S. Gupta, Shri
Mangat Rai stated in his note that he finds
it ““difficult to find and indication of their
having acted mala fide’.

Shri B. Mukherjee, Secretary of the
Ministry, who was sufficiently familiar with
all these matters, approved the note of
6.11.70 and then Minister was advised,
misgted, by the bureaucrats to send such a
note to the Prime Minister. Unfortunately,
we find today that by an order dated
15.4.72 the Pipeline Enquiry Ccmmission
servad notices, among others, on Shri Gupta,
Shri Bhambri, Shri Rajwade, Shri Kashyap
and Shri Daulat Singh to clear their conduct
before the Commission. The Enquiry Com-
mission paseed this order only after detailed
and careful examination of the materials
before it.

This is the sorry state of affairs in
which e bureausrats have put us. The
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bureaucratic machinery has given wrong
information to Members of Parliament by
giving such a note. I hope that the hon.
Minister will apply his independent mind
to the whole matter, divorced from the
advice of the bureaucratic machinery, and
will try to give satisfactory answers to these
specific allegations which I have placed be-
fore this House and more of which T am
sure my friends would be raising here
during the debate.

We find that Shri Manghat Rai has
suddenly resigned from the ICS. It is
unfortunate that the same Secretary is still
there in t} e department, the same Secretary
who has approved this note of Shri Man-
ghat Rai on 6.11.70, Shri Indrajit Gupta
has alleged that all the naterials have not
been placed before the Thakru Commission
in the way they should have been placed.
The Thakru Commission, which ought to
have finished its inquiry by now, has failed
to do so because of the non-cooperative
attitude of the Petroleum Muistry. In
fact. a summons by the Thakru Commission,
asking for identifying files, has not been
comphlied with by the Ministry so far. It is
our demand that these offizers, against whom
suspicions are there, should be removed
because if these officers are allowed to deal
with the filed the entire inquiry would
become a farce.

T will finish by referring to only two
problems relating to my state, as 1 have no
time. We are happy that a petro-chemical
complex is coming in Bongaigaon. We
thank the Pctroleum Ministry for that. But
we have come to know from the press re-
ports that this Bongaiga on project will be
ander 1.C.P.L. of Gujarat, We have got
genuine feelings that if this falls under the
India-Petroleum Chemicals of Gujarat, the
aspirations of the local people particularly
in matters of employment would be frust-
rated to a great deal. Therefore 1 would
request the hon. Minister (o separgate the
refinery from the petro-chemical complex at
Bongaigaon and to run the refinery under
the 10C.

The other aspect to which I would draw
the attention of the Minister is the long.
standing request from the Assam Govern-
ment for increasc in the royality on the
crude. Considering that Assam is 2 poos

s
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and backward state I am sure the Minister
will look into it. In conclusion. may I
request the Minister that while replying to
the points, I will not get from hum a parlia-
mentary reply.

I will explain what 1 mean by parlia-
mentary reply by referring to an anecdote
which has come out in papers today. Mr.
Llyod George was moving with his Secretary
one day in a car in Wales. And he was
lost. He asked one of the pedestrians,
**Where am 17°. The pedestrian repled,
“You are in a car.” Mr. Liyod George
said, “This isa perfect parhamentary reply
because it is short, it is to the point and it
does not disclose anything.” 1 hope, the
hon. Mimster will give a reply which will be
brief and to the pomt but it will not be to
that extent parliamentary that it wunl not
disclose anything.

st wrce Mo aY (@rEdta) : Mz
wwrafa wfea, ws N |/ §faaw qar
fRwen ¥ dafsw & @ ¥ @) waofr
gidY oY § 3aH 100 $QT o HiewrAT
& ared wir mr @, 850 FOT To FIYH
& aed e 250 ®0E vo wwlegfewrw
b aed wimr o ) @ Haew ¥ fiw
fagu} ot syt feur orar 8, Uw AW
¥z &Gifoum, gaa sfzetat oy dawa

wmiegfered 1

oz § emieforsy & @it & fade
&1 Wiy §, &t ag ag fr 1962 ¥ nw
¥ faw gart gwd oA o Hfew 22
Te MF awr & Ny e ¥ gfeg a8
& g, afcarn og g fe 1967 & =t
aw & garr O € ag faw WY @7 @
gt | fex o @Y% gwr ¥ g few A
foar 7 s wre ganr ) few o e
faw &1 yavehtww anlt o A § oqr
it e § i wdfosT dlt oitw
oo 9w ¥ fawrs § ) Afew axr o
el & ww HdY G g §, e i
¥t Yhegw gt sfs wver A 8, w
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wrlww o & faeg S Qv o @
% wrg fewrr Ay @ wifgd | 9@ $9pA
&Y gy A wrar Aifgy | oy FT AT T
T8y §, &7 wufes ® € 2 aww qEaAy
£, sek fou wm & 3@ sigw wOW W
1970 # wamar g 1 & sAer wgan §
%1 9 T & are dYefgat m0T Sil
%1 fawaY & ? o3 gradtg Nae agy F
FEE:

‘*‘As you all know, the pharma-
ceutical industry has taken repid strikes
in recent years, but it has still a long
way to go before it can cater adequately
to the \astly expanding health and medi-
cal programmes of the nation. The per
capita consumption of drugs is too low
here, as compaied to that in other
developed countries, and today it is of
the order of azbout Rs. 5in India, as
compared to 145 m Germany, Rs. 170 §n
Japan “and Rs. 190 in U.S.A. This s
at once 1ndicative of the magnitude of
the challenging task that lies ahead and
of the measures that would have to be
taken over a wide fiont n order that all
the essential and other hfe-saving drugs
become available to the different strata

of our society, particularly in the rural
areas and in adequate quantities......”"

W ead  wEY Nt wgd § fr g ot %o
ot #fqer @ war qyar §, N fv aw
a7t gaAT § Awow §, YT WO W WY
10 %o s =afes $T & w1 wAw e
Taf & q¥W HI AgE EW O
T |

17.20 hrs.
[SHRI N. K. P. SALVE in the Chalr.)

gaR AW &Y wg ¥ grew §, o qoAy
froer gt & eadfear ¥ qad fedl & A
W, 37 %7 vroy ag § fy e oE A
Hfefra § ¥ ol o & e g,
wq & ww 50,60 sfawa Wt W ¥ g
¢ fru & wror wers agh oot
W wrdt § ¢ o g feooft wod B
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*“Jt has gone absolutely in the
interest of foreign drug manufacturers in
our country, Flagyl is being sold by
May and Baker at 80 paise a tablet,
whereas the Indian manufacturers of the
same drug are not allowed to charge even
16 paise per tablet.”

Efega dqdewce e 2adz qarar § @t
TR Aoy 16 §¥ wfa Eadr R g,
FfFT gw &Y gAY gorow E fuedy
g, =t ¥ de JwT Tl TadT Y 60 T
H 3wy §at g7 qadsr A fogdla o
gz fwrdt B, www ¥ A aan
gt o2 foadt amdFA v } awav &
aowar § fe ozt ac frey wtegfess
T AR > §, aE f Nos 0w
AT T E g AT SR F TFN
Wl ag s TE § wfs e o g
ug § frowroi @ gefs, fas = gefar
“The American drugs firms have
got control over Indian drug industry.
They are responsible for the huge losses
to the IDPL and they want IDPL to dre
& natural death. M/s. John Wyth entered
into a fishy deal with HAL for manu-
facturing Ampicilin, when Mr. T. R.
Subramanyam was the Managing
Director of HAL. He is now an em-

ployee of this firm at a very high salary
and with other benefits.”

T woqdt o g wifenw ar foae Y
gadt sl s1 JAfom wgeT gwar
e o e AT Qus &
Ty EQ AT AT g gE H g
forg wrafy wY fudfamr & oy FEF
ot wridw fear gy O ag ww FA
wiferw dure sult &1 sE A e
faifgar @t or frafor @ «df fwur
fedfaa &Y farg Wi & for ™ ara-

it i ¥ w5 fomr o a9 A felfam @
fary wik w1 wgdw WY foar) '@
wre agt o o wwr ol &

frdwr § 6 &t Qew@ R
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Al § ag ww 4 Y e o § o Y
TF Az q@r § 99 & foar § .

“In the case of Tetracycline,
Analgin, Chiorophercol, Folic Acid,
IDPL s helping the American firms and
the sufferer 1s the poor tax-payer of our
country,”

That is one criticlsm in one newspaper,

M W AT A A AW ¢ IF A IS
| 7 sarar weer wifgw | ¥ qoav § fw
o g7 a<g oY AAfiwT B ¢ IAET AT
a7 it Af w2 7 gR A § fw ange
FHear we AR wiar &, A § oar
andt & 1 7T g7 fa% 9w W Oafar dar
g1 Toza wark widY 8, doges @Ak
i ¢ N fow foar srar g ‘A
ifeat” |« fFa g e gw gfedr ag
At L ag wged ard §rzg A v
dateq w1 wW I Wigg)

g aaag EFad AN agm A
foat auiad § oy e o g€ 4, Faw
T &I ZEAATS ALY &Y W & 1 W AHIL
FafANas sk qe g go N 9z
mT AG A § ) TW A0y & MY F qowr
A SAEIYA FTAT AEAT E | HW AH
gfaw & v vt & Afad :

“Park Davis have offered joint
collaboration for capsule plant with
IDPL. 1 am sure such a collaboration
wauld be harmful and should not be
allowed or even considered.

German Schering was amaigamated
in German Remedies and BDH with
Glaxo. Sich amalgamations should
not be allowed. It must go to Indian
firms with less than 269, equity
participation.”

o Qar wget § R g geTC o o s
ovd B Ag g OTA ST e
et wonh § 1 Fod d o Fod ¥ ar
f feaar dur g o & oy Amy 4
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=¥ gveE st wrwlr wedt wdEm W
wm T wfge

W A wleead &) 9 ay
¢ oY@t & seanw § aE @rE a7
syrfrg & wgt S & qwe DAL R,
afen oiesmgat ou¥ gzt g Al
efr ) gw Y wfeaea arge & gAY
qedt &1 wet av wfeargaT st s
agl gt 7 wror ag § i ad odt A
ge & ot fF gx w1 ¥w s AT
wifge | FAt ¥ w@1 fx @I F=aw
sm~ grar wifgd, fedt & wgr fr qrae-
W dmr wfge, fer fedt & % faor
fegqr-der g wifgd o gwit mEt A
dfan afl & fr frw a@ ¥ s ar
aifer ok wizeregwe &1 S few
SHTT €T AIfRT | O saraTt sy AT @
& wg faon fs <fe awifar & dar samar
onaT § wafed Yoar § Iq H1 FemaEA
gmr wifgd, ow g e gam v fe 3
wg feur fr qraedes var Tifgd & s9
& e w3 faur fae fodt & s o Aw-
I ge T At 1 & spar § fwowew
siw ¥ 1w dvw 1 €)Y gwm § ST Aoy
ex oft & awar &1 wrag geEr 9 A
st aff @ fe& gart ag dow dwr
orar &, IEFT 9N ALY & qrar § AR
wiemgoy F1 IORT T & 9@ 39
aa w1 w1 af) & e wiE odfan g
fr fem qraw Sesww gar 91fed
a1 & Ty 0 g N A8 § ) gl
#eft wgen T AW o §, & qugar
ifF wmaEr w wdy Xa W@

we
N e T o QF g, oo

s Woww @A, Y ow awgw
it Y vt gTwar § wnw avd § )
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wx §arf @ & A ¥ gu wgr
WIEAT § | ATEY drad ® qrE ot oy e
wf gt e 3 qw arf & 9g AT
wrar A § | ITAT FFAT AT 94T vaq §
ax mar « ¥y dvar fs o o g g
) Ha et DA & o g ¥ fred
st 7 gadY gw w9 & gy b anf
&Y < &t afgwT & 1 THET F1O0 g7 wAYT
frar 2 fr o o A o Detfer 34§
gz ®endfes qmEds «1 Ty AT
gragn § ] sAwr & A @
fimfs AF ¥ o awgT T E T wed
FEFTAFT ) oA dar g fE ¥
gy 3% & feifeee ady ¥ wa A Erg
W F AW W w9y ey @y e
w7 ®E Fgarar ¥ AY Jmr oAy
Iq b &7 wgr AT ¥ W AW WY
AT FT AT RAT E A HT G@F AN
5w et & 9w griwme w9% Y
I FoAT AT § FLEX ) oA QAR
oY fagor § smed  faws | gawr oW §
g yarew | ag fae & wdsy #
frvear & | @ duT Hagsm g

“10C favoured private shipping
companies. They are not dealing with
the Shipping Corporation of India be-
cause the Shipping Corporation is unable
to satisfy their illegal demand. 10C also
hired tankers from the private suppliers
to transport the products JOC officers
get the percentage of 5 to 10 as commis-~
sicn ftom the private shipping companies.
This secret commussion of 5 to 10
percent 1s mostly kept in foreign banks.
They are doing this transaction through
or Mr. Ramkrishna who is arranging all
these thing. Inquity will reveal your
goodself more facts.”

Then he has said :

“Pali Oil 800—The price of Pali
Qfl at Barnuni Refinery is Rs. 850. IOC
brings the same from Barauni te Calcutta
and then the sale price is Rs, 950, ‘The
same product is sold by the IOC asa
Pali Ol 800, actually it is not a Pali
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Qit 800, but it is “Indrex Oil 75”". The
original cost of the indrex oil at refinery
is Rs. 1060. 10C sold this product
through the foreign agents names of
which are given as under :”

And then, he has given so many names. The
thing is this.

qrad wreny fex Awgrad Y a8 faar
st g8 W ofawr & frwer § ag aw
yio% fgea § o gq a1ed fawer @ f
agr Frwfes daEdr £ O a7 3+
&ty rafac gy w1H gk o F
faar & 1 gaaY arawr gaAr =iz

‘“The other dealeis of the 10C have no
other derlership of any other company
cxcept 10C but Dedhia is the dealer of
the several companies in different names.
This is an admitted fact. In other
words, other dealers owe their loyalty to
only one company and that is I0C and
Shrt Dedhia is connected with several
companies and still he 1s being respected,
honoured and loved by 10C much moie
than any other dealer {t comes to
this...”

Then he has said so many things. He
says:

Do you support this sort of polyandry
despite your own promises and the dir-
ections of the Ministry and the Board
of Directors that such agents will not
continue.

{b) The Government’s policy in aliot-
ting petrol pumps has always been to
rehabilitate unemployed graduates and
encourage co-operafive societies and
genuine association. Shri  Dedhia who
was bankrupt in the tradc at some time
has been secretly helped to become
agent of several foreign oil companies
and is getting more and more encour-
agement from the 10C.”
That is the criticism. Then he says
“Import of § akhs tonnes of crude oil
from the Persian Guif to Bangla
Desh ¢

+
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We hope your goodself will look iato
the matter and do the needful for
the interests of the nation...

A gross irregularity and fraud has been
commitieel in th: matter of freight for
transportation,

Following is the summary. Long before
the tender for freight was issued in
Bombay, IOC entered mto a league
with one shipping broker, Mr Reshim-
wala. In terims of this consptracy, Shri
Reshimwala flew to London and come
to an understanding with some of the
Greek ship-owners whose ships are to
be used for transportation."

The consultation with the Dittector
General of sipping was 2 farce and the
Director General wa, bullied. He did not
however give his consent nor the Chief
Controller of Chartering had given his
consent. [t is understood that the
unofficial commission ecarned by the
Managing Director of 10C end its asso-
ciates will be 20 per ceat of Rs. 2}
crotes.”

HAT TH A F HAHOEH FAIY A G,
aY 7T W AGHIA FT ¥Y AL FAL
qrfgr, a=1 wwar & e & afy avr
& #e Afgeary dar gar 2

T wIiw ¥ avew § w2 waard
8t Y W W@ g1 9w &% wrefaa gah
wT 75 2w 8 gf 4 aEwi @
g ug arfe aga &S WA & &Y an
grdm Y war & oswToay
Tagat AT THINT  ATA 4T 007 o
gra g ol faa WY ged §) Bw § a=f
zaieat woesd gt wifgy o 9=
fergeara & Y I ) A WA
wifgg 1 Vew qwr w1 sy e el

YT WA FAX FY wew fwar g
SHRI P. VENKATASUBBAIAH
(Nandyal) : While supporting the Demands

for Grants of this Ministry, I would like to
make & few observations with regard to
certain aspects of the working of certain
institutions under its control.
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[Shri P. Venkatasubbaiah]

) Members who spoke before me high-
lighted certain points with rcgard to the
working of the Indian Oil “Corporation and
also the working of the Ministry as a whole,
With regard to the working of the Qil India
T would like to point out, Government has
got 3509, nparticipation. Oil India was a
foreign-owed company. Tt had exclusive
right of 0il exploration in Assam and other
areas. Government entered into participa-
tion with this company and certain agiec-
ments were made. Mr. Goswami referring
to those agreements pointed out that with
regard to second supplemental agreement,
certain concessions were made by Govern-
ment to this company which gave conside-
rable advantage to the foreign oil company
and to the disadvantage of the Government.

Iwould like to refer to the recommen-
dations of the Estimates Committee which
went thoroughly into the matter and pointed
out glaring irregularities committed by the
Ministry with regard to second supplemental
agreement. They categorically recommnded
that the whole matter has to be gone
through, This is what they said :—

“The Committee have considered
these reasons. They feel that the origi-
nal princing formula laid down in cl.13
of the promotion agreement of 1958 was
quite comprehensive and was advanta-
geous to the Government as under that
formula Government had option either
to fix price of crude at the import parity
or cost plus the reasonable commercial
return.  This gave adequate powers to
Government to peg the profits of the
company to any figure considered reason-
able by them and therefore could well
have been used by the Government.
Under this formula, Government was
also to examine the cost as well as to
determine the quantum of cost and ele-
ments to be taken into account in cal-
culating such cost in agreement with one
Oil India Ltd. Moreover, Government
had guaranteed neither any net return to
the Oil India Ltd. nor assured off take of
specific quantity of crude by the Barauni
and Gauhati refineries from any specific
area. There was, therefore, no question
of any payment of subsidy on the terms
of any agreement of 1958.""
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They further go on to say that by enter~
ing into this agreement, Government have
had to pay heavy subsides amounting to Rs.
18 crores, and they have categorically stated
that a second look must be had at the
second supplemental agreement, and the
loopholes have to be plugged properly.
With regard to payment of sales tax also,
by this agreement, Government have to lose
Rs. 3 crores every ycar., So, they have said
that these matters have to be looked into.

Coming to the other exploratory acti-
vities of this company, by virtue of this
agreement, they do not want to produce
more crude o1l lest they may lose their ad-
vantage. So, they have slowed down the
exploration of crude oil in this sector, and
the Barauni oil refinery has to get the crude
still from forcign countrics,

1 would request the hon. Minister to get
this matter thoroughly examined in the
light of the recommendations made by the
Estimatcs Cemmittee,

With recgard to the other exploration
activities of the Indian Oil Corporation, |
can only say that suffient or significant
progress has been made in this field,
though it is not according to the expecta-
tion that we had. Of course, the ONGC is
in the field and is making explorations
wherever it is possible. I would only
suggest in this connection thatsince it isa
public sector undertaking, there shou!d be a
sort of promotional activity too because a
thorough geological survey hns to be made
in order to find out where oil is available,
At one time, it was found that there was
oil that could be explored in the Cauvery
and Godavari basins, but to what extent
it is commercially feasible is a matter yet
to be determined by Goverment, 1 would
suggest that the activties have to be intcnsi-
fied, and if oij is found in these areas,
Government should not shirk the responsi-
bility of undertaking those activities.

Much criticism has been made about
the marketing activities of the Indian Oil
Corporation. My hon. friend Shri RV
Badc has also referred to this matter. But
I do not want t0 make wild allegations on
the floor of the House without satisfying
myself whether there is any truth in it. But
I would only say that theve has been persi-
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stent criticism about the marketing activities
of the indian Oil ICorporation. Many allega-
tions have been made withregard tofavouritism
or irregularity in the matter of giving licen-
ces to the dealers in various places. At one
time, & scheme was drawn up by this Minis-
try that unemployed educated graduates and
engineers would be given first preference.
Many complaints have been made, and some
have been brought to my notice also, that
though the scheme was put on paper, 1t was
not implemented. There were many irregula-
rities and many cases of favouritism. So
I would suggest to the hon. Minuster that
there should be a thorough shake-up and
she whole thing shouid come up.

MR. CHAIRMAN: Now, thc hon. mem-
ber should conclude.

SHRI P. VENKATASUBBAIAH: | have
to conclude so soon ?

MR. CHAIRMAN : 10 minutes is the
time which a Congress Member can take.
So, 1 am afraid that it 1s beyond my control,
1 can give the hon. Membe! one or two mdre
minutes if he wants.

SHRI P. VENKATASUBBAIAH: | am
glad to hear that.

So, this matter also has to be taken into
considetation.

Coming to the Fertiliser Corporation of
Inda and the production of nitrogenous
and other fertilisers in this country, 1 would
only point out certain facts which have been
mentioned in the report. W.th regard 10
the Nangal fertiliser plant, it has been said
that there is acure scarcity of power.
So the production has been tarded. In
this field, there have been several bung-
lings made previously. With rezard to our
policy of having coal-based fertiliser plants,
Korba and others, we have bungled. After
two three, or four years, we have come back
to the conclusion, we should have coal-based
fertiliser plants. In pursuance of this, the
Ramgundam fertiliser plant is going to be
commissioned, They said Rs. 90 cruies
are going to be spent on it. I would only
request that this be expedited becausc as
we delay i1, the cost will mount up and
ultimately the per tonne cost of fertiliser
will go up and we will be compelled to im-
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port more fertilisers,

Another important thing is the non-
availability of hero.ene which we have still
to impyrt.  When we set up these refine-
ries, the petro-chemical complexes should
keep pace w th their working and petrol and
petroleum products should be turned out as
speedily as possible so tha in the mnediate
future we may become self-sufficient not
only in petrol and petroleum products but
also tn the matter of production of fertilisers
which will acceleiate food  production,
because fertiliser 1s the most important
ingredient in food production. T hope
Government would take the nevessary steps,

1 also hope Shri Gokhale will continue
to hold ch .rge of this porttolio. There has
2¢n change of hands in this Ministry so
many times. I hope he will continue to
to hold it and will give a new Jook and
onentation to 1t so thit the basic needs of
this country are fully met by these public
sector undertakings.

SHRI K S, CHAVDA (pratna) : One of
the objectives of the Ministry of Petroleum
and Chemicals is to pan development,
control and assist industries connected with
druzs and pharmaceuticals 1 would con-
fine my observations to drugs and pharma-
ceuticals.

Forewn collaborators and Indian firms
are allowed by Government to manufactu re
basic drugs, the foreign col'aborators g ving
their technical knowhow to their Indian
counterparts so that this industry can be
seif-reliant. But what do we find ? The
foreign collaborators have acquired such a
strangle hold as to that they have hampered
the self-rel ant grow h of the Ind an phar-
maceutical industry. Government also have
promoted the monopoly interes s of the
foreign firms at the cost of Indian manu-
facturetrs. Out of the total business in
pharmaceuticals of Rs. 250 crores in the
country, nearly Rs. 200 crores in the hands
of foreign-dominated firms. They are
nearly 15 firms. They do only the for.
mulations and littie of basic manufacture.
They have invested nothing in research and
development of drugs and pharmaceuticals
in the country. Still out of Rs. 27 crores
worth of imports, Rs. 20 crores are allowed
to t’ ese fureign firms.
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Sir, these foreign firms have multiplied
their capital to the extent of Rs 150 crores
from their original investment of Rs. §
crores only. That means they have made
3,000 per c:nt growth in their capital during
a period of 15 years,

Kolynos, as everyone knows, with its
actual nitial capital of Rs. 1 lakh, 1s having
a business of Rs. ! crore per annum in
formulations only. That means it has also
made a growth of 10,000 per cent in its
capital. No one can dispute that our indus-
try has acquired enough technmical knowhow
in respect of tablets, capsules, liquias, mn-
Jectables, etc,

In the last two decades. the progress
allowed to be made in the Indian pharma-
ceutical industry 1s negligtble, whill the
foreign firms are given preferential treat-
ment. For example MSD has been given a
licence to manufacture 144 kilogrammes of
vitamin B-12 which is in excess of the total
requirements of our country up to 1974,
This appears to me to be a case of favouii-
tism having been shown to this foreign
firm,

There is another case. Messrs Abbott,
the so-called small scale foreign firm, in
comparison, has been given hard currencv
licences worth Rs. 85 lakhs in one year for
the import of eight tonnes of erythromycin
while the only Indian firm engaged in the
same field on the same footing has not been
given licences worth even Rs. § lakhs for
erythromycin,

After one year's chasing by the Indian
firm, the DGTD was convinced that the
erythromycin import substitution could save
foreign exchange to the tune of Rs, 8
millivn in two years, but the high-power
committee on prices diuuted the proposal
that the firm had no experience. 1 venture
to observe that the hon. Minister had
probably no experience of ministership when
he joined the Cabinet last year, and yet he
is piloting two Ministries at a time guite
successfully.

MR. CHIARMAN : Very abov also.

SHRI K. S. CHAVDA : Therc is yet
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another case, Hoechst and MSD are
allowed to import frusemide and indome-
thracin at Rs. 3,000 a kilogram, whereas
the world prices for these drugs are much
less than Rs 300 a kilogram. Even then
they have been given licences to import to
the extent of Rs. 4 million each in one year
from hard currency areas. Proposals by
the Indian firm for the import of these drugs
arc kept pending for months together for
processing.

The IDPL is not in a position to piosper
or to break even, because 90 to 95 per cent
of the tital drug and pharmaceutical for-
mulations are in the hands of foreign firms,
and secondly because they manage to get
hicences in the name of ‘new diugs’ or life-
saving drugs, etc. During the last one ycar
and a half, thev have got 44 regularisation/
expansion/COB licences, whereas some of
the appfications of our Ind.an firms lie
pending under one pretext or the other for
over two years The market of all profit-
able formulations is in the hands of those
15 foreign-controlled firms, and therefore,
the IDPL has been put 1n a position that it
cannot come out of the losses.

It has been observed that under the
Drugs (Price Control) Order. 1970, the
applications of new formulations by the
foreign-dominated firms get the mark-ups as
they desire, which give them more profits,
while our Indian firms cannot get even the
mmumum mark-up and they get meagre
profits, and thus indirectly the competition
of Indian firms with foreign firms is being
neutralised by the authorities concerned.

At the end, I would like to make two
suggestions. A committee of Members of
Parliament should be appointed to make a
thorough study about these firms and submit
their report to Parliament on the first day
of the next session. Sscondly, the minister
must assure the House that from today no
furthes expansion or regularisation or COB
licences for tablets, granules, liquids or
injectables should -be issued to the foreign
firms having more than 26 per cent equity
participation.

Now a word about the pricing of RFO
and gas sold by the ministry for power
generation in Gujacat. States having natural
resources like coal and water get the benefit
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of power generation at a low cost. In the
same way, Gujarat having the natural
resources of oil and gas should have got the
benefit of power generation at a low cost,
but the Ministry of Petroleum and Chemi-
cals have shown a step-motherly treatment
to Gujarat in the case of selling gas and
RO for power generation in Gujarat, Tle
Ministry sclls gas at Rs. 106 per 1000 cubic
metres in Gujarat while in As am the same
ministry se'ls the gas at Rs. §2.95 per 1000
cube meties. In Assam the cost of pro-
duction is much higher than in Gujarat,
But the price of gas is much lower in Assum
than in Gujarat. In spste of the recommen-
daticn of the S!antilal Shah Committee to
fix the price of RFO at 45 per ton, the
Ministry of Petroleum and Chemicals »ells
it at Rs. 138 per ton, in Gujarat. 1 hnow
the Government of India has appointed a
retired Chief Justice, Justice Hidayatullah,
as Arbitrator for fixation of price of RFO.
I hope Gujarat will get justice from ihe
retired Chief Justice.

sz W5 wTATA  (WAT) ¢ AT
af agig, az9 § qualg 78 2

MR. CHAIRMAN : The bell is being
rung. The hon. Member may resume his
seat...... Now there is quorum. He mauy
continue his speech.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur) :  Sir, the Ministry of Petro-
leum and Chemicals is responsible for many
things. They have listed in the Report 7
items under petroleum and 18 items under
chemicals. To put it precisely, I should say
that the Ministry is responsible to see that
wheels are moving, to make the earth more
yielding and to make man fit if he is not
man is physically fl1 to prov.de him diugs
and, last but not the least to make the
women more charming by providing cosme-
tics, Within the limitedtime, it is not
possible to examine in all those aspects how
the Ministry has discharge its responsibility.
Therefore, I will confine my attention to
only petroleum.

Tt is regrettable that there is no firm
National policy on oil. Many things have
been said on this subject on & number of
budget debates since 1967. But up till now
no pational policy has been formed. There
wre public sector refineries and private
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sector refineries owned by the foreigners,
The refining capacity of the private sector
refineries is gradually increasing when, as a
matter of fact, there should have been a
national policy that this should gradually
decrease.  Only the public sector refineries
shouid be allowed to refine more and more
crude oil.

Coming to the performance of the O
NGC and Indian Qil Corporation, all the
previous  speakers  irrespective of  party
affiliations have spoken against them, 1 do
not know how long the Ministry will allow
these burcaucrats to indulge in anti-national
activities.

st gER 97 HTAY :
gm, a7 & i Ag &)

aanaft azl-

18 hrs.

MR. CHAIRMAN : The bell is being
rung...now ihere is quorum.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
Sir, I want to put it on record. We are
here in sufficient st enzth  But 1t requires
two parties to make a debate. 1f there 1s
nobody present on the other side, I am
addressing this particularly to members
belonging to the Jana Sangh party, who
raize the question of quorum, there, cannot
be any debate.  On this side Members are
present when there is lively interest in the
debate. 1t is not the unilateral responsibi-
lity of one party to maintain the quorum
howsoever big that party may be. There
should be some persons on the other side
who should keep the debate going. (later
ruptions)

MR. CHAIRMAN : Order, order. 1
am on my lcgs. Please sit down. I made
an informal request to Mr. Bade to prevail
upon Mr. Kachwai not to stand on his right
so far as the demand of quorum is con-
cerned. However, if the Member wants to
insist upon his right, all that I can do is to
ring the bell and call for the quorum. That
is all. Now, we continue with the debate.
Shri B. N. Shastri may continue now.

SHRI K. S. CHAVDA : Sir, you
reques Mr. Bade to prevail upon My,
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Kachwai not to raise the guestion of
quonim. Bt you should also request the
party in power so that they can avk their
Men.bers to 1emain present in the House,

MR. CHAIRMAN : This is the end of
the matter. I do not want te escalate this
controversy any inore. Already sufficient
time has been wasted on this. Shri B. N.
Shastri to centinue his speech.

SHR1 BISWANARAYAN SHASTRI
Sir. what | was saying was that there 1s no
national policy on ol  When will the
countiy attain self-sufficiency in producing
crude oil and when will the foieign com-
panies which are operating in India not
have their licence ? 1 would request the
hon. Minister to evolve a national policy on
oil so that other Programmes can be fixed

up.

The O. N. G. C. has indulged in anti-
pational activities so far as it con:erns the
economy of ths country. They have indulged
in extravagant expenditure. Regarding
0. N. G. C. in the Yastern region which is
in Assam, they acquired property fiom the
Assam TeaCompanyatan extra-ordinaryprice
which is more than what the party demanded.
This matter was raised 1n Patliament by me
and the then Minister of Petroleum and
Chemicals promised a C. B. L. inquiry. 1
do not know the result of that inquiry. 1|
would request the hon. Minister to place the
report of the C. B. 1. inquiry on the Table
of the House.

Again, regarding pipeline. this question
was raised in this House, and a Commission
of Inquiry was appointed. That Commission
of Inquiry was appointed two years back,
in August 1970. They were to submit their
report within a period of six months, but we
find that the time has bcen extended more
than there times. What s t ¢ reason for thiy ?
thereason. The hon. Minister should take the
House into confidence and tell the House
whether the ONGC or the Indian Oil Cor-
poration or his Ministiy is not cooperating
with the Commission of Inquiry. Why has the
time for submission of report been extended
by about twoyears ? It isa very serious
matter. Therefore, I request the hon.
Minister to take the House into confidence
and tell us about it,
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Regarding the Indian Oil Corporation
affairs, | would like to say that some
bureaucrats at the top conspire together to
deprive the nation of its due. Mr. Goswami
and the other previous speakers had men.
tionet about it elaborately. Theiefore, I do
not want to repeat all those pomts. But |
would like to point out one thing that, when
a new agreement or @ new deal comes up,
the bureaucrats combine together to have
peisonnal  benefits for themsehves. [T lope,
the hon, Minister who is presiding over this
Ministty  will keep himaself abve to this
conspiracy.

Tn the Report regarding refining crude
oil, there hay becn a mentton about Bajaunt
refinery and other refineries. But the Report
is ominously silent about the expansion of
the Nunmati refinery. It was started that
the 0 75 million tonne capacity of Nunmats
refinery would be expanded to  more than
one miilion tonnes. but nothing has beea
mentioned in this Report | do not know
what 1s the reason, what prevents the
Ministry from mentioning those Unngs.

Regairding Banguigaon refinery, it was
mentioned here that it was under considera-
tion or thit 1t wds in an advanced stage. It
is not known when the refinery will start
production,

MR. CHAIRMAN : The hon, Member
may please conclude.

SHRI BISWANARAYAN SHASTRI : 1
have only two points more.

One is regarding the royalty on crude
0il, There is a demand from the Govern-
ment of Assam for raising the royalty on
crude oil. The Prime Minister was kind
and generous enough 10 raise the royalty to
some extent, but that is not suffivient ; con-
sidering the poor condition of the State, [
request that the royalty be raised f.om Rs.
10 to Rs. 15 per tonne of crude oil.

The other point is about safes-tax. From
Assam crude oil is pumped out to Barauni
and other places. But the sales tax om
erude oil is not received by the Government
of Assam because it is said that it was
transacted somewhere else. It is logical that,
when the oil comes out from Assam, at the
beginning stage, there <hould be asales-tax
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and thc sales tax should go to the Govern-
ment of Assam

Onc more pornt regarding employment It
1s a4 general grievance among the peop e of
Assam that even {orthe low-paid employvments,
with a salaity of Ry 100 or 200, people ate
not recturted from Avsum 1 can give certain
mstances  Chowkidars, daftrics and diners
ire 1ceerutled  fiom scmewhete else bor
mstance, 1f theie 18 a vacancy for steh po ts
i the ONGC in the cas s ragion they do
not  recrutit from  the local people there
they 1eerwt from Dujua Dun or some other
place  Why storld the fccal jeople of
Assam be deprined f sich cpportumnes 1
am not saymg  bout hith cthears  they are
selected on mciit «n an all Indribaas 1
am  onlv speaking abo t junior officess and
clerh , dafties, chowkidars dinse s, ete

Theie 1o they are not appointed from
the local people

Agun one pomt only a» ut th prec of
metioleum and gas and othe (I3 d thngs
Assam produces crude osf bt the pree of pete
1oleum 15 the highest m Assam in Inuia One
hire of petrol 15 Re. 1 50 in Assam but vou
quire mn Delhi, Bombav or esewicre 1t
ke than R 1t 40 Regarding 1 PG which s
used for domestie consumption, the price of
tlat gas 1 the highest in Assam 1 do not
hnow the reason for that But 1 wculd
request the hon Mmister to hindy  look

mto 1t and fix a umform price all owr
India

With  these words, 1 support the
Demands

Wt g fag Awafr wdRd, 98
WY @1 el xvAr & AF ATE 4R
¥foq fr ew & wgr ov i ey
uT AT ¢ A | FW W F ST T
wEI YT § g9F Arg @rg gy fRad
wfewrgad & a8 3970 &7 § 417 AN
wg zaft sorar § e 9ax fomogaA
SATAr TG wEd 1 SEE T 3 R A
fad gy wgar war g f5 o gFeereE
*¥fadY & gawr 50 sfawa soalv gar @
WYC gaer gw 20 sfawa o e w7
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vy & foad fr ol wies zav s fas
AT R N HAema A7 g A wfe-
sreEA A Aya gt 2 oAt 3A A
ag drzETA Oy agr 2o Afea wlesoe e
e v adt 2 ag gy Hrard g
A fr =9v Frgrarg 3w F oA Mg
tro s g 4> 20 wfym sw 1 dgfad
Tt Ew Y ¥7 a¥ | F1fEd areie
g1 #frs g9 v gz 20 afand @
TV HTA 21 vHT qI9 g1 T FHIT G-
Jea FAMA A ars & A QY 7 fan
afrandt g vH B

qrz oy o g ¥ fav o gF a7 ad
T & B o397 o oft 377 =18 91 asat
? 1 Gdarre oy iadaeee faad
Fifer I ¥ 6 7Y 2 oY 3AeT OwA
TG TR T oFAE |

g7 oo B TRAT ARAT E S¥NEA
Farrrfr20aaz 47 7y o 9
? +faTew miv 37 & noge Gy
faqa o faerfor mzam & v Tnd
M7 T gifvE FH nagalE ¥T €I g 417
76 &Y 1WA {7 vandE o foed gg
A17049 400 718 F @ GFA & 1 AT T
T e fash oY 12 wEw ¥ oaw v
Fvq 71 wFvg § =fema 1 dfuww
Freqvoa fafude st 2 39 7 a9 faely
s e foo @ F9 7T 160 F77E @
A AR g § 1 FET AT AT SN A
#5 & 7z oy Avmi7 &Y @A ) e A
¥y #faTe dFe ¥ 4gT 39 UTAW KW
T g%®7d § | 34 ¥ Ay qrg fqafzr €0-
gy a7 ghaltz qar At 3@ AN
o iy arfge ) AW =9t T/ 97 (Fa Sar
tfp g AL TR v R
fon wwe € wifgg | gowo. &7 R
gfqaa FAT T 3@ R 4 § 5 gfrwa
quf frar omET & 1 3 & AR ¥ fom
sz ag sy % fae fF @ Tat @3 cq
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[ zzara faz)

N FT Q0§ | AR ¥ defaee A A
¥ fau ol gy aga ww md s F
dq frosst & fon & ot war w@ar §
fe <forar ¥ aafas 565 fafeas wqfas
Wz dq zfas fear & st adfesr ¥
foraer & 39 ¥ 2= Treww W frar
§ 1 3 & oY A get wrd @), I WD
FTAT §, 99 97 www fear g A gAY
da fratda aga sarer @z awy §1

e & art F a7 9w § fr arzy
HAIET F) FEIY &7 TEG & | 9737 F1TA F
IR ¥ §9 swrar af weAr Avgan, gl
arft aga g 9w Fark ¥ gt v oAw
9F &, wa¥ St Rvgea qua &, q@ AN
Y A 2, e wET AW TIISET WY
OIS P, g A X JrE ST AwdH Fav
afl, 93 uF FEmaew @i &) BfE
faat =W FATRS N aerg E, 9%
fay foad gqrzgsrze & we @ &, 5
UTH ST BT FY TE L |

@ity & fod ot oot g7 Hifw
& ) aweg § 1 geF fau o &9 o
qee THo X0 { € § SuW 9gT FF
¥ O¥ a79 &1 § AT ¥ qamn § R owwt
Fgf g faw asar

TE & A9 AT OF FA K qF FET
wrgar § fa¥ qura = Auy &7 wfeqday
g g5y §—or Tufanr A oz &, 39
T oum wra Wy feg g0 & R
gua fear &, 39 A oemAmd Q4
Frfgn | Guvda & fg W g B,
TEIGIS TH I o773 &) G § |

§@m &t a9 wT&F sma wv g
€ @

SHRI RAJA KULKARNI {(Bombay--~
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North-East) : The nation’s oil policy 1s
undergoing various stresses and strains since
1971. During the last decade from 1961 to
1970 Indian oil policy was mamly directed
to develop its own indigenous re.ources for
production of crude o1l to a large extent as
far as possible aud creating the machinery
which resulted in the formation of the Oil
and Natural Gas Commussion with an
Act of Parliament in 1959. Our nat,onal
oil policy was dependent upon creating its
own machinery, refinery and marketing capa-
city, to increase their share in the marketing
side of petroleum products and refinery
products. So far as these hmited objectives
are concerned, our oil policy has no doubt
succeeded. The success is due to our policy
of depending less and less on foregn influ-
ences and foreign monopuly concerns. Today
the I0C, along with 1ts refiming and
marketing capacity, is controlling more than
50°; of the consumption. 1In marketing its
share is more than 50%,. The production n
respect of the rafinery output is more than.
half

In 1971 the picture in the international
oil world started changing and troubles and
disturbances came up in our national policy.
The point has come for consideration
whether we are likely to become self-sufficient
not only in nroducts of petroleum and in
refining capacity, but also in the production
of crude. In I971, was realised that the
whole crux of our o1l policy depended on an
adequate supply of crude to our refineries,
existing as well as projected. Is our indi-
genous production programme adequate
enough to meet the demands of the country
so as to make it self-sufficient in the matter
of production of crude ? But with the
changes that have taken place in the inter-
national crude oil areas. especially in the
Middle East countries, the Persian Gulf
countries from where we import crude, it
was found in 1971 that instead of becoming
more and more self-sufficient, we were be-
coming more and more dependent on the
Persian Guif countries. Our import bill
which in 1969-70 was Rs. 94 crores is
expected to go up Rs 184 crores by 1974, In
1970.71 our requirement of crude oil for
refining in all the refineries, private as well
as public, both indigenous as well as im-
ported crude put together, was about 1846
million metric tonnes. Out of this, hardfy
7 or 8 million tonnes was indigenous and
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the rest was being imported, By 1974 it is
expected that our requirement of crude
would be a little more than 26 million
tonnes. That means that we shall have to
import more than 17 to 18 milliou tonnes.
Looking to the performance of the ONGC
and looking to the resources as well as the
exploration activities, we shall have to be
more realistic. It appears that the ONGC
as well as the Oil India both put together
will not be able to cope up with the require-
ments by exploring o1, drilling wells,
increasing the production of ciude to meet
the requirements of the country. So, it means
that the countiy will have to spend more
of foreign exchange during the next three or

four years than we did during the last
decade.  If this is the situatron, then what
is going to be the main objective of our

national oil policy during the seventies ?

Apart from our efforts to inerease our
indigenous production, during the seventies,
we shall have to find out alternative sources
of commetcial eneigy. The crude oil policy
is ultimately linked up with the planning of
a total national fuel policy as a whole. We
shall have to rely on the development of
alternative souices of energy in our own
country like electricity etc. Coal 1» becom-
ing outdated and costly, and the coul
deposits are not increasing. Therefore, we
cannot rely on coil for commercial energy
and coal cannot contribute very much with
an increasing share to the national fuel
policy. Therefore, we shall have to depend,
for instance, on the development of electri-
cal energy, and there also, the clectrical
power has to come from the nuclear energy.
Though we are told that the national fuel
policy is being examined, we find that we do
not have a coordinated plan.

So long as we do not have a proper
plan, it is very difficult for this country to
become self-sufficient in the coming decade
in the production of crude to meet our oil
requirements.

Another point which our national oil
policy will have (o tackle is the question of
the relationship with the foreign companies.
A demand has been made for their nationa~
lisation. No doubt, this demand has a basis,
looking to the performance of the oil com-
panies in the past, including the political
aspect. Political factor is’ also no doubt
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one of the important factors because in
times of political crisis we have to be care-
ful to what extent we could depend on the
foreign oil companies for the growing
requirements of our country.

At the same time, we have to explore
and find out what pattern of nationalisation
is required. Government are trying to avoid
taking a decision on the question of nation-
alisation of the three loreign oil companies
in the country, If they have difficulties, if
they have the problem at the Inteinational
level in getting crude supplies at a cost
cheaper than what the oil companies are
demanding for payment to their interna-
tional assuciates, Government have to
explore the posstbitity of dJdeveloping com-
mercial relations with the Persian  Gulf
countries and enter into direct contacts with
them on a Government to Government basis.
In this, price will be a very important factor.
They have also to find out wiicther the Arab
countries which are producing a large
quantity of oil from wnich we are getting the
oil, will he in a posttion to continue to
supply on a fong term basis.

I will now come to the performance of
ONGC. Last year the Ministiy announced
the appointment of a Commutice to go int»
this quest.on. We a ¢ told that till this date
the Comnuttee fias not submitted its report.
In the meanwhile, the PUC has made certain
recommendations which need to be debated,
There are a lot of controversial recommen-
dations. I wou'd say that whether it is the
10C o1 ONGC, a new outlook and approath
is required on the structuring the of public

sector undettakmgs deahing with the oil
industry
SHR!1 DHAMANKAR (Bhiwandi): I

rise to suoport the Nemands of the Mmistry
of Petrojeum and Chemicals  Enough has
been said about the I0C’s performance. But
there are good points  also in regard to the
operation of public undertakings under this
Ministry. T will cite the example of Lubrezol
tndia Ltd. Its production went up from 5,500
metric tonnes to about 9,000 metric tonnes.

MR. CHAIRMAN : He may continue
tomorrow.
18.30 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Friday, May 35,
19521 Vaisahha 15, 1894 (SAKA).



